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Changes in the Organisational
set up of the Planning Bodies

5966. SHRI CHITTA BASU: Will
the Minister of PLANNING be pleased
1o state @

(a) whether the Government ¢ nsiders
it desirable 10 bring aboutany structural
changes in the organisaticnal set up of
the Plenning bodies, having yegard to the
avowed policy of the Government f r
decentralisation of pcwer @ ind

(b) if sv, prop-sals c.ntemplated ?

THE PRIME MINISTER (SHRI
MORAR]JI DESAI): (a8 and ‘b):
Planning prc2$s in the ¢ .untry, as is
evolved, involves decisions at  various
Jevels—Cenptral Government, State
Governmeats, and some regi ‘nal bodies.
Five Yecar Plans are finalised after ex-
tensive discussion with all the parties
¢ ncerned. However, there is neced for
more decentralicationand 1ocal initiative
in planning. Apart from the state level
sub-regional and diStrict levels have to
be adequately invelved in the planning
processes. The Planning Commission
prop-ses t¢ encourage the preparation of
area plans for integrated rurzl develcp-
ment at the block level.

To assist State Gcvernments in struc-
turing and strengthening the plarning
organisations, a central Scheme is in
operation under which special ascistance
is given to the States for the recruitmert
of adequately qualifi>d staff and to meet
other incidental expenditure fcr the
strengthening of planning crganisation.
A sumofRs. 1-92 crores has so far been
provided. Mre assistance, as needed,
will be provided next year.
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White Paper on S.C. and S.T.

5968. SHRI R.L. KUREEL : Will
the Minister of HOME AFFAIRS be
pleased to state.

(a) whether Government propose to
issue a detailed white paper stating its
policy regarding Scheduled Castes ard
Scheduled Tribes in relation to their
Social, Political and Economic uplift;

(b) the date by which Government
propose to advise the Committee of the
M.Ps. of both the Houses dealing with
the Scheduled Castes and Scheduled
Tribes ; and

(c) whether any schemes have been
formulated and geing implemented to
advance the economic well being of the
S.C./S.T. in persuance of constitu-
tiona] obligations in respect of these
communijties, if so, the details there of ?
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THE MINISTER OF HOME
AFFAIRS : (SHRI CHRAAN

(a) No, Sir.
(b) Does not arise.
(c) Yes, Sir.

In the Central Sector following schemes
have been included for Scheduled Castes
and Scheduled Tribes :—

(i) Post matric Scholarships.
(ii) Girls Hostel; and
(iii) Coaching and allied schemes.

In the State Plans, provision has been
made, inter alia, for educational incen-
tives, subsidised housing various agri=~
cultural programmes and requirement

" of development corporations. In addi-
ton Tribal Sub-plans and integrated
tribal development projects in corporat-
ing progammes of particular sigrificance
to the tribal economy are being prepar-
ed for areas with large concentration of
Scheduled Tribes.

Working Condition of Employees
in Autonomous Bodies under
Ministry of Industries

5969. SHRI EBRAHIM SULAI-
MAN SAIT: Will the Minister of
Incustry be pleased to state:

(a) whether all the employees of auto-
nomous institutions/bodies whkich are
under the control of Miristry ot In-
dustry are not treated as Government
cn:iployces and ifso, the reasons therefor;
an

(b) whether Government propose to
accord them the samestatus as is enjoved
by other Government employees ?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) :
(a)and (b). Only the employees of the
Commission of Inquiry on Large Indus-
trial Houses ae treated as Government
employees. The employees of the other
aut ‘nomous institutions/bodies are not
treated as Government employees, be-
cause they do not draw their pay from con-
solidated fund of India. Thereis no
proposal under the consideration of the
Govt. to accord them the same status
as is enjoyed by other Government em-

ployees.
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Broadcast of talks in suppart of
Constitutional Amendment
during Emergeacy

5970. SHRI KISHORE LAL:
Will the Minister of Informaticn and
Brcadcasting be pleased to state :

(a) how many talks, interviews or
current events were broadcast on Delht
Stations of All India Radio in support
of Corstitutioral Amendments (42nd)
during the emergency period ;

. (b) who were participants, writers, or
interviewers in these talks or interviews
and how much each was paid; and

_ (c) the names of participants in talksor
interviews on Television, Delhi Centre
in support of the Constitutional Amend-
ments during the same period ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L.K. ADVANI):

(a) Fifty-seven,

(b) Astatement’at Annexure I is laid
on the Table of the House (Placed in
Library. See No. LT 950/77]

(c) A statement at Annexure II is
laid on the Table of the House. |Placed
in Library. See No. LT 950/77]

Status of Chandigarh

5971. SHRI M. RAM GOPAL
REDDY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government have been
urged to take a decision about the status
of Chandigarh ; and

(b) if so, when the decision is likely
to be taken ?

THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN
SINGH): (a) and (b) . As already
stated in this Housein reply to Unstar-
red Question No. 1395 on June 22,
1977, Government have yet to take aview
in the matter, after consultation with the
new Governments in the Sate con-
cerned.





